54 of 1959.

THE ARMS (AMENDMENT) ACT; 1988

No. 42 or 1988

. L Llst September, 1988.]
An Act further fo amend- ihie Arms Act 1959

B it enacted by P‘arhament in the’ Thlrty-mnth Year of the Repubhc
of Incha as, foiIoWs .

1. (1) 'I'h1s Act.may. be ealled the Arms (Amendment) Aect, 1988
(2) It shall be deemed to have come into force on the 27th day of

May; 1988..

2. In section 2 of the Arms:Act, 1959 (heI‘EIHaftej_ rEferred to as the
pr‘lnclpal Act), in sub-sectmn (1),—

(i), in clause (b), in sub-clause (i), for the Words “and other
like missiles”, tHe- words “and other missiles” shall be" sub‘q‘tn.tuted

\(n) in clause- (h), after- the -word- ‘fsshells,”, 'ﬁhe‘ wor&f“mlssﬂes »
shall ’de msérted y

3. In sub sect10n (1) of section 5 of the pmnc1pa1 Act 1rhelau‘3e z(a)

for the word “manufacture”, the words “use, manufacture” shal] be
substituted.

4. In section 7 of the principal Act, in clause (b), for the word
“manufaf:ture”, the wordg ‘“use, manufacture” shall be substituted,

5, In section 25 of the principal Act,—
(2) in sub-section (1), clause (c¢) shall be omitted;

(b) sub-section (1A) shall be renumbered as sub-section
(1AAA) thereof, and before sub-section (14A4A) as so renumbered,
the following sub-sectiong shall be inserted namely —

“(1A) Whoever acquires, has in his possession or carries
any prohibited arms or prohibited ammunition in contravention
of section 7 shall be punishable with imprisonment for a term
which shall not be less than five years, but which may extend
to ten yearg and shall also be liable to fine.

4

(1A4) Whoever manufactures, sells, ,trans‘fers, converts re-

. H
pairs, tests or proves, or exposes or offers for sale or transfer -
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or has in his possession for sale, transfer, conversion, repair, test

or proof, any prohibited armg or prohibited ammunition in con-
travention of section 7 shall be punishable with imprisonment
for a term which shall not be less than seven years but which
may - extend to imprisonment for :life and shall also be liable
to fine.”.

6. For section 27 of the pr1n01pa1 Act the fOHOng section, shall pe

substituted, namely:—

“27. (1) Whoever uses any arms or ammunition in contravention

~of section 5 shall be punishable with imprisonment for a term which

"shiall ‘not be less than three years but which may extend to seven
years and shall. also be liable to fine.

(2) Whoever uses any.prohibited arms or prohibited. ammunl—

E tion in contraventlon of section 7 shall be punlshable w1th 1mpn-

sonment for a term which shall not be less than seven years ‘but

 which ‘may extend  to simprisonment for life ang Shall also jhe, liable

~ to fine.

(3) Whoever uses any pI’Ohlblted arms or proh1b1ted ammum-
tion or does any act in contravention. of section 7 and such use "or
act results in the death of any other person shall be punlshable

. with death.”,

7 (1) T.he Arms’ ;(Am'encimenﬁt') 0rd1nance,19*88,1shereby repealed.

2). Notw1thstand1ng such repeal, anything done or ahy. actlon taken

under the principal Act as amended by -the sald.>QI?d1nance, fL,Sha]l be

by

deemed to have been done or taken under the pr1nc1pa1 Act as amended

this Act.

Ord. 5 of
1988,



